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HINDUSTAN PETROLEUM 'CORPORATION LIMITED 
(AGOVERNMENT OF !NOIA ENTERPRISE) REGISTERED OFFICE:17 JAMSHEDJI TATA ROAD, MUMBAl-400 020 
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VISAKH REFINERY, POST BOX NO.15, VISAKHAPATNAM-530 011 (A.P.), PHONES : 2895000, 2895100, GRAMS : HIPETREF 

Shri M. Dana Kishore, l.A.S., 
Member Secretary 
Andhra Pradesh Pollution Control Board 
Hyderabad 

Dear Sir, 

Date: 23.12.2011 

Sub: HPCL - Visakh Refinery - Directions issued - Request for amendment 

This has reference to your Order No. 702/APPCB/TF-VSP/2002-162 dated 14.12.2011 . 

At the outset, we would like to reiterate our views as indicated in our letters dated 16th Nov 
'11 and 9th Dec '11 (copies enclosed for ready reference) . The gaseous emissions from the 
refinery are flue gases from the stacks of furnaces and boilers and the major pollutant in 
the flue gases is Sulphur Dioxide. While the SO2 emissions from the refinery were normal 
and within the specified limits, the odour experienced by the public in some parts of 
Visakhapatnam could probably be due to non-dispersion of pollutants from the industries 
and other sources (like automobiles, marine tankers, etc.) under certain climatic conditions 
specific to winter season, aggravated by the phenomenon of inversion. This is confirmed 
by the fact that there were no complaints of odour in the subsequent weeks though we 
have been operating at normal crude capacities. 

As per the directions, it was suggested to restrict the production capacity to 70% or to 
process low Sulphur crudes during winter. Reduction in production capacity to the tune of 
30% is quite significant and would have serious impact on the availability of critical 
products like Petrol and Diesel, leading to their shortage and possible dry out at certain 
locations of Andhra Pradesh . On the other hand, processing of 100% low Sulphur crudes 
would lead to reduced availability of certain products like Aviation Turbine Fuel (ATF) for 
aircrafts and Bitumen for road construction . 

It may be noted that the main contributor for 502 is the fuels fired in various 
furnaces/boilers . Fuel Oil generated from low Sulphur crudes and de-sulphurized Fuel Gas 
are used as fuels . Toe Sulphur in the crude gets distributed in the various product streams, 
from which it is removed in the product de-sulphurization facilities so as to meet the 
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finished product specifications. Even with marginal changes In crude mix / fuel Sulphur, 
without decrease in capacity, the desired S02 levels at less than 11.5 Tons per day can be 
achieved at all times. Restricting the capacity of the refinery to 70% will result in a drastic 
reduction in the availability of petroleum products, and, on the other hand, will have very 
little effect with respect to reduction In 502 emissions, which Is the main intent of the 
direction. 

It is also to be noted that S02 emissions are from various sources and the same needs to 
be evaluated. As you are aware, there is not only an increase in the industrial activity but 
also a substantial rise in the automobile population, coupled with the huge traffic of marine 
tankers due to addition of another port. This has put pressure on the carrying capacity in 
the region. Any cuts in S02 emissions have to be apportioned accordingly to all the 
sources. 

Our point-wise clarifications on the various observations stated in the APPCB Order are 
given in the enclosed Annexure-I. As is evident, all the issues need a more detailed review 
and would also need to be analyzed in proper perspective before any conclusions can be 
drawn. 

View above, we propose to run the refinery at full crude capacity with appropriate controls 
on fuel Sulphur and adjustment of crude mix to achieve an 502 emission which is always 
less than 11.5 Tons per day. We request you to review the direction in this context in order 
for us to maintain the refining capacity at the desired levels while maintaining S02 emission 
within the limits set by APPCB. 

Kindly note that we have initiated the process for increasing the frequency of third party 
testing of critical stacks and will make the results available on a regular basis to the local 
APPCB office. 

In the light of the above, we submit that the direction with regard to restrictions on 
production capacity or crude type be reviewed and revised suitably. 

With kind regards, 

Yot:~-
fu Raju 

Executive Director - Visakh Refinery 
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ANNEXURE-1 
OBSERVATIONS IN APPCB TASK FORCE DIRECTIVES DATED 14.12.11 

1. High S02 and NOx emissions recorded in CAAQMS at store yard of HPCL on 
03.11.2011. 

• We would like to submit that power to the store yard station failed 
between 1530 and 1730 hrs. Analyzer reads high values on each re-start 
and stabilizes gradually. The high values recorded at 1800 hrs for SO2 
and NOx are the readings immediately after the re-start and are not 
representative of actual values. All the other readings on that day were 
normal Indicating that there were no abnormal emissions from the 
refinery. 

• It is to be noted that the NAAQ standard for the GLC of SO2 (80 µg/m3) Is 
based on 24-hour average. 

• The daily average value for SO2 on 03.11.11 in the said monitoring 
station is 24.3 µg/m3

, which is well within the limit. Similarly, the daily 
average value for the GLC of NO2 on 03.11.11 Is 11.4 µg/m3, which Is well 
within the NAAQ standard of 80 µg/m3• 

2. Smell nuisance continued till 12.11.11 from the refinery due to processing of 
high sulphur crudes. 

• The most probable reason for the smell experienced in some parts of the 
city is non-dispersion of pollutants under certain climatic conditions 
specific to winter season, aggravated by the phenomenon of inversion. 

• The main contributor for SO2 emissions is the fuels fired in various 
furnaces/ boilers but not processing of high Sulphur crudes. 

• Refinery operations were normal during and after the said period. SO2 
emissions from the refinery were within the limit and in the range of 8 to 
11 TPD. 

3. S02 levels In the ambient air outside the refinery recorded in the range of 70-
159 µg/rrr during 04.11.11 to 10.11.11 and subsequently came to normal. 

• The Ground Level Concentrations of SO2 based on source emissions from 
refinery were estimated for the said period using AERMOD dispersion 
model which Is preferred by CPCB. The GLCs so estimated in the vicinity 
of refinery are in the range of 3.5 -27 µg/m3• Hence, the contribution of 
emissions from ·other Industries and sources in the area also needs to be 
taken into consideration. 
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ANNEXURE-1 
OBSERVATIONS IN APPCB TASK FORCE DIRECTIVES DATED 14 .12.11 

• The reports on the incidence of smell being from the city which is at a 
distance of 12-15 KM, the feasibility for SO2 from the said location outside 
the refinery at such concentrations being the cause of the smell needs to 
be ascertained. 

• It is to be noted in this context that SO2 has a high odour threshold; that 
is, SO2 can be detected by smell only when the concentration is 7614 
µg/m3 (2.7 ppm). This Is as per CPCB published guideline (May 2008). 
The maximum concentration of 159 µg/m3 for SO2 recorded by APPCB 
outside the refinery is well below this threshold limit. 

• Therefore, the observations cannot be correlated to the smell issue or to 
the emissions from the refinery. 

4. The S02 emissions as per the comprehensive monitoring carried out by APPCB 
on 2:f1d & 2:J71 Nov 2011 is 11.826 TPD. 

• The reported value for SO2 emission is only marginally higher than the 
stipulated limit of 11.5 TPD. The APPCB data may please be made 
available to us for further analysis. 

• Parallel sampling was carried out by an MOE&F-recognized third party. 
The sampling and test method (IS-11255-P-2009) employed bythis third 
party is the same as that of APPCB. The equipment used are regularly 
calibrated. The SO2 emission on 23.11.11 as per this third party sampling 
is 8.29 TPD. 

5. Flue gas volumes of 14 stacks (2-F-1, 2-F-4, 11-F-1, 12-F-1, 14-F-1, 42-F-1, 
42-F-2, 46-F-1, 4-F-51, FCCU-II co boiler, 61-F-1, 75-F-1, 79-X-310 and 
HRSG-III) have exceeded the consent quantity. 

• The flue gas quantities as per the MOE&F-recognized third party sampling 
are within the consented limits for all the stacks cited except for 79-X-310 
(SRU Train-Ill Incinerator) and 42-F-02 (CDU-Ill vacuum furnace). 

• Please refer to Annexure-Il for the comparative readings. 
• Corrective action will be taken for the two stacks exceeding the 

consented limits. However, it Is to be noted that these higher flue gas 
quantities will not contribute to higher pollutant load as it is a function of 
the Sulphur content of fuels fired. 

Page Z of4 
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ANNEXURE-1 
OBSERVATIONS IN APPCB TASK FORCE DIRECTIVES DATED 14.12.11 

6. The source based emission norms for 5PM have exceeded for 10 stacks (14-F-
01, 46-F-01, 60-F-01, 65-X-001, 72-F-01, 74-F-01, 79-X-310, FCCU-l CO 
boiler, FCCU-II CO boiler and IBH boiler). 

• The 5PM concentrations as per the parallel sampling by MOE&F-
recognized third party are within the stipulated norms. 

• Please refer to Annexure-III for the comparative readings. 

7. 5PM load is higher (1.569 TPD} than 1.11 TPD (consent quantity) during O!fh 
to 11th Nov '11 stack monitoring. These loads on 2Z'd and 2:171 Nov '11 were 
1.7022 & 1.579 TPD respectively. 

• The 5PM load as per the parallel sampling by MOE&F-recognized third 
party during 09th to 11th Nov '11 is 1.02 TPD. 

• 5PM emissions are expected to reduce with the implementation of FGD. 

8. During the inspection on 11.11.11, APPCB observed smell in Merox unit due 
to Mercaptans which is slmllar to the smell experienced In the city. 

• In Merox unit, Mercaptans are removed from LPG product by absorption 
in Caustic (Sodium Hydroxide). 

• The spent caustic is handled in a closed system before being routed to 
ETP for treatment. 

• Mercaptans get converted to Mercaptides upon absorption into caustic 
and thus no free Mercaptans are present in spent caustic. 

• If caustic is used beyond its absorption capacity, the Mercaptans in LPG 
will not get removed and the product will become off-spec. Such 
instances do not occur since meeting the product quality always is an 
essential requirement and the concerned parameters are monitored 
regularly. 

• Thus, there is absolutely no chance for any emanation of Mercaptans in 
Merox unit and for they being the cause for the smell experienced in the 
city. 

• The smell as stated to have been experienced by the APPCB personnel 
during the Merox unit inspection could probably that of spent caustic 
from gland leaks and drains, which is confined to the unit. 

• Even In the case of any smell emanating from Merox unit, the refinery 
Personnel wouid be the first to experience the same before it can travel 
beyond the boundary of the refinery. 
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ANNEXURE-1 
OBSERVATIONS IN APPCB TASK FORCE DIRECTIVES DATED 14.12.11 

9. There are large variations In the S02 emissions (6.0 to 21.1 TPD} estimated 
on the basis of monitored data as per the draft report of NEER!. 

• Data as sought by NEERI was provided for the period April 2009 to 
December 2010. 

• Based on the same data provided to NEERI, S02 emissions were 
calculated by the refinery. All the values were within the stipulated limit 
of 11.5 TPD. The maximum value during that period was 11.34 TPD (Dec 
2010). 

• The draft report by NEER! may please be made available to us so as to 
analyze and reconcile the discrepancies, considering that the estimation 
of S02 emission by HPCL and NEER! are based on the same data. 
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Annexure-11 
:,- ' · .:,••''.·. i . \ ;: · · ,t·· 'Fl_u'e ~as Flow.rate,'Nni3/Hr· · . " ' 

••. . " ,_. •,' . ·' 

S. No. Stack Name Consent Quantity Date of sampling APPCB reading Third party reading 
1 61-F-1 1566 09.11.11 7430 1143 

12.11.11 6788 1554 
22.11.11 4771 1020 
23.11.11 4771 1453 

2 79-X-310 1519 09.11.11 6732 8089 
12.11.11 8112 6610 
13.11.11 24123 6622 
22.11.11 5759 6467 
23.11.11 5759 7236 

3 2-F-1 33009 09.11.11 37410 23269 
4 12-F-1 25716 09.11.11 34703 19974 

12.11.11 45251 17147 
22.11.11 47826 
23.11.11 47826 20536 

5 42-F-1 57300 10.11.11 77329 53032 
6 46-F-1 31500 10.11.11 56995 23501 
7 11-F-1 79812 12.11.11 86600 73994 
8 2-F-4 24470 13.11.11 39277 19919 
9 42-F-2 15300 22.11.11 30310 16053 
10 4-F-51 21487 22.11.11 56382 23203 

23 .11.11 56382 21457 
11 HRSG Ill 320388 22.11.11 327879 150139 
12 75-F-1 1310 22.11.11 10262 1469 
13 14-F-1 20514 22.11.11 22724 17682 

23 .11.11 22724 17857 
14 FCCU II CO boiler 93000 22.11.11 121369 92574 

23 .11.11 121369 91646 
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Annexure-111 
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· • I ~ ~ ·- .SPM, mg/Nm3 ·. ' ., . ' •' ·; • 

S. No. Stack Name Consent Quantity Date of sampling APPCB reading Third party reading 
1 79-X-310 10 09 .11.11 99.6 25 

12.11.11 133.2 20 
13.11.11 61.6 14 
22.11.11 141.2 17 

2 46-F-l 115 10.11.11 145 55 
3 FCCU II CO boiler 115 10.11.11 195.6 94 

22.11.11 138.3 90 
4 14-F-l 115 11.11.11 132.4 48 

22.11.11 188.1 46 
5 FCCU-1 CO boiler 115 22.11.11 134.9 95 

23.11.11 145 94 
6 72-F-l 10 22 .11.11 29 8 
7 60-F-l 115 22.11.11 142.1 55 

23.11.11 129.6 57 
8 65-X-001 115 22.11.11 141.2 20 
9 74-F-1 10 23,11.11 22.2 7 
10 IBH 115 23.11.11 143.7 45 
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HINDUSTAN PETROLEUM CORPORATION LIMITED 
(AGOVERNMENT OF INDIA ENTERPRISE) REGISTERED OFFICE:17 JAMSHEDJI TATA ROAD, MUMBAl-400 020 

mm.~. <imolffl!-i. 15,~ - 530 011 (~). m · 2895000, 2895100, ;m 
VISAKH REFINERY, POST BOX N0.15, VISAKHAPATNAM-530 011 (A.P.), PHONES: 2895000, 2895100, GRAMS : HIPETREF 

Date: March 05, 2012 

To 
Member Secretary, 
Andhra Pradesh Pollution Control Board, 
Hyderabad. 

Dear Sir, 

Sub: HPCL - Visakh Refinery - Directions issued - Request for review. 

This has reference to your Order No.702/APPCB{TF-VSP/2002-235 dated 16.02.2012 
imposing restriction on production capacity/ crude type till 29.02.2012. 

At the outset, we would like to draw your kind attention to our earlier letters on the 
subject, dated 16.11.2011, 09.12.2011, 23.12.2011, 12.01.2012 and 10.02.2012 (copies 
of which are enclosed for ready reference and which, we notice, have not been 
referenced in your order dated 16.02.2012), wherein we have expressed in no uncertain 
terms that the refinery alone is not responsible for the odour issue. Sulphur Dioxide 
might not be the cause for the odour as the reported ambient air concentrations were 
many-fold below the odour threshold limit. Even if the odour were to be caused by 
Sulphur Dioxide, the intent of the direction would not be served by restricting the 
refinery capacity to 70%, since operation at lower capacity will have very little impact on 
the Sulphur Dioxide emissions as explained in our communications. 

Our views on the odour issue were given in a comprehensive manner in our letters along 
with a suggested action plan towards resolution. The salient points are re-stated below: 

1. Operation of the refinery is normal and the Sulphur Dioxide emissions are well 
within the stipulated limit of 11.5 MT/day. 

2. There are no abnormal emissions from the refinery. 
3. Odour incidences have been reported even when the refinery was operating at 

about 60% of the consented capacity and the Sulphur Dioxide emissions were 6 
to 9 MT/day. 

4. The most probable cause for the odour is non-dispersion of pollutants under 
certain climatic conditions specific to winter season. This is evidenced by the 
fact that there was a marked drop In the minimum temperature accompanied by 
very low wind velocities (still-weather conditions) on all the occasions of odour 
incidence. 
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5. The impact of emissions from various other sources (industries, automobiles, 
marine tankers, port activities, etc.), which have increased over a period of time 
in Visakhapatnam, cannot be Ignored. 

The_se points were also explained by HPCL during the legal hearing on 16.02.2012, 
besides emphasizing the need for identifying the exact nature and source of the 
emission causing the odour. 

Considering the above aspects, it is imperative to carry out a source emission study by a 
reputed consultant to assess the overall pollution scenario in Visakhapatnam and 
ascertain the actual cause for the odour, taking into account all possible sources in their 
respective proportions along with the impact of weather conditions. Since such a study 
will encompass all emission sources in Vlsakhapatnam city, including other industries, 
APPCB will be in a better position to drive this effort as the nodal agency. HPCL is 
willing to provide all the necessary support towards this end. 

With this background, we once again submit that the capacity/crude related direction in 
your orders dated 14.12.2011 and 16.02.2012 "restricting the refinery production 
capacity to 70% of the consented quantity or processing of crudes containing Sulphur 
content <0.5%" be reviewed and revoked. 

With kind regards, 

Vet;•• 
P.A.B. Raju 

Executive Di rector -
Visakh Refinery 
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Status of Legal Directives issued to HPCL-VR by APPCB Task Force 

(Ref: Order No. 702/APPCB/UH-II/TF-VSP/2016- dated 03.10.2016) 
 

S. No. Description Status  

1 The industry shall construct 

STP for treatment of domestic 

effluents within 4 months. 

STP was commissioned in May 2017. 

2 The industry shall explore the 

possibility of using treated 

sewage water from nearest 

GVMC STP for reduction of 

fresh water consumption. 

Noted. Treated sewage water can be used subject to 

meeting the quality and pricing criteria. 

3 The industry shall explore the 

possibility of using low 

Sulphur fuels for heating 

purposes. 

The fuels used in the refinery are Low Sulphur Heavy 

Stock (LSHS), desulphurized fuel gas and Naptha. 

Dedicated storage tanks are available for the low Sulphur 

liquid fuels from where fuel will be supplied to all 

furnaces/boilers. The fuel quantity as well as quality from 

the dedicated tanks are monitored and controlled. 

Emissions from the refinery are regularly being monitored 

and are within the stipulated limits. 

4 The industry shall monitor the 

additional parameters viz., 

Benzene, Toluene & Xylene in 

the CAAQM Stations. 

As stipulated in CFO, all 3 CAAM stations have been 

provided with online analyzers for monitoring Sulphur 

Dioxide, Nitrogen Oxide, Carbon Monoxide, PM-10, PM-

2.5, Ozone, Ammonia & Benzene and they are connected 

to APPCB/CPCB websites. Emissions of Toluene & 

Xylene are not expected from the refinery. 

5 The industry shall develop the 

thick green belt around the 

boundary of the factory 

premises. 

Plantation along the South boundary of the refinery has 

been carried out. 

 

6 The flare stack shall be 

improved to flare off all 

hydrocarbons duly ensuring 

complete combustion without 

black smoke. 

Complied. Flare stacks are adequately designed. 

7 The industry shall ensure the 

validity CFO of the Board and 

ensure continuous compliance 

of the conditions issued by the 

Board. 

Noted and compiled. 

8 The industry shall comply with 

the green Visakha targets. 

HPCL-VR has taken up plantation of 1,50,000 

saplings/year in various locations of Visakhapatnam under 

Green Visakha program initiated by the Parliamentary 

Standing Committee on Science & Technology, 

Environment & Forests. Last phase of 2,00,000 saplings 

plantation completed in December 2016. With this, the total 

plantation target of 6,50,000 saplings stands achieved. 

9 The industry shall take 

necessary measures for control 

of smell nuisance. 

All the refinery emissions and the ground level 

concentrations of pollutants are maintained within the 

stipulated limits by ensuring required design & operational 

controls. There is no odour nuisance in the surrounding 

areas due to refinery operations. 
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HINDUSTAN PETROLEUM CORPORATION LIMITED 
(A GOVERNMENT OF INDIA ENTERPRISE) REGISTERED OFFICE:17 JAMSHEOJI TATA ROAD, MUMBAI . 400 020 

CIN : L23201MH1952GOI008858 

ii) . ~ ft tlRc i1Fffi .:i. 15, fct~1164~'1'l -530 011 ( a®Sld~), 'CfiFI: 2895000, 2895100 

VISAKH :,;;:!~~~~ST BOX NO. 15, VISAKHA.PATNAM-530 011 (A.P.), PHONES : 2895000, 2895100 

The Member Secretary, 

A.P. Pollution Control Board, 

D.No.33-26-14, D/2, Near Sunrise Hospital, 

Pushpa Hotel Centre, Chalamalavari Street, 

Kasthuribaipet, Vijayawada - 520010 

Dear Sir, 

Date: September 28, 2020 

Ref.: TSD/PS&E/ APPCB/69/20 

Sub: HPCL - Visakh Refinery - Submission of Bank Guarantee and compliance to TFD 

This has reference to your Order No. 702/APPCB/UH-II/TF/VSP/2020, dated 19.03.2020 wherein 

it was directed to submit a Bank Guarantee for Rs. 64,00,000/- (Rupees Sixty four Lakhs only) for 

compliance towards APPCB Order No. 702/APPCB/UH-II/TF/VSP/2020, dated: 19.03.2020. 

Please find enclosed the original bank guarantee No. 0393NDLG00066021 dated 23.07.2020 

executed by ICICI Bank, Mumbai, for Rs. 64,00,000/- (Rupees Sixty four Lakhs only). 

Compliance to Order No.702/APPCBIUH-Il/TFIVSP/2020, dated 19.03.2020 is attached as 

Annexure-I for your kind perusal. 

With best regards, 

cc: The JCEE, APPCB-2O, Visakhapatnam 

cc: The Environmental Engineer, APPCB-RO, Visakhapatnam 

Yours truly, 

vP~ 
G Bhagavan 

DG M-Technical 
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Annexure - I 

Inputs and compliance status of directions issued Vide Order No. 
702/APPCB/UH-IlffFNSP/2020, dated 19.03.2020 

Please find below our inputs and compliance status of directions issued by the APPCB: 

1. The industry shall carry out the study by reputed institute like IIT regarding the odour issue. 

As directed by APPCB, HPCL-Visakh Refinery will carry out the odour study within the 
premises of Refinery by a reputed consultant and submit the report. AP PCB is requested to 
suggest the agency/consultant to be considered for carrying out the study at Visakh Refinery. 

2. The industry shall ensure that reduced sulphur compounds and other odorous compound 
emissions are within odour detection threshold. 

Sulphur compounds & H2S are handled in a closed system. Thus, chances f or emanation of 
any odorous compounds from the refinery are not there. 

3. The industry shall carry out the Leak Detection and Repair Program (LOAR) at the specified 
regular intervals to identify the emission of VOCs, Volatile Hazardous Air pollutants from 
any leaking equipment, process equipment, etc preferably every month and the records shall 
be submitted to the APPCB officials during inspection. 

Leak Detection and Repair (LDAR) survey is being carried out regularly by MoEF 
recognized laboratory. Survey reports are being maintained. 

4. VOCs shall be monitored at vulnerable locations periodically inside the plant. The sporadic 
odorous emissions shall also be placed on record and necessary measures to stop 
reoccurrences shall be taken. 

VOCs within the refinery premises are monitored periodically as per MoEF notification. 

5. The industry shall ensure that odorous compounds in Merox unit are within odour detection 
threshold at minute levels. 

Sulphur compounds & H2S are handled in a closed system. Thus, chances for emanation of 
any odorous compounds from the refinery are not there. 

6. Gas detection systems shall be in place to detect process leakages. 

Gas detectors are available to detect process leakages. 

7. The industry shall operate the ETP-I, ETP-II and ETP- IV continuously to ensure that the 
outlet of each meet the discharge standards as stipulated in the CFO. The industry shall 
ensure that treated process water, Treated cooling tower blow down joining the 
Meghadrigadda shall meet the discharge standar~s including the heavy metals. 

ETPs are in service and treated process water, treated cooling tower blow down are meeting 
the discharge standards including the heavy metals. Reports of the effluent sample analysis 
carried out by MoEF recognized laboratory during the past 3 months are enclosed in 
Annexure-llA. 
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Annexure - I 

8. The industry shall ensure that values of parameters of Online Stack monitoring systems are 

within the Board standards. 

All the refinery emissions are monitored continuously for maintaining the parameters within 

the stipulated limits by ensuring required design & operational controls. 

9. The industry shall ensure that values of continuous Ambient Air Quality Monitoring 

(CAAQM) station are within the standards. 

All the ground level concentrations of pollutants are ensured within the stipulated limits. 

Reports of ambient air quality analysis carried out by MoEF recognized laboratory during 

the past 3 months are enclosed as Annexure-llB. 

l 0. The industry shall submit their preparedness plan for the use of low Sulphur fuels in case of 

bad weather conditions. 

The fuels used in the refinery are Low Sulphur Heavy Stock (LSHS), desulphurized fuel gas 

and Naphtha. Dedicated storage tanks are available for the low Sulphur liquid fuels from 

where fuel will be supplied to all furnaces/boilers. Emissions from the refinery are 

monitored continuously and are within the stipulated limits. 

11. The industry shall comply with CFO conditions. 

Being complied. 

12. The contaminated storm water shall not be let outside the industry premises. 

Being complied. 

13. The preventive maintenance of VOC condensers.shall be taken up at regular intervals. 

We would like to bring to your kind notice that VOC condensers are not available in HPCL­

Visakh Refinery and hence, request AP PCB kindly not to consider this direction. 

14. The industry shall submit BG of Rs.64 Lakhs towards the compliance of above directions 

within 15 days for valid of one year. 

Original bank guarantee No. 0393NDLG00066021 dated 23.07.2020 executed by ICICI 

Bank, Mumbai. for Rupees 64,00,0001- (Rupees Sixty four Lakhs only) is attached. 

The above directions are being complied by HPCL-Visakh Refinery and are of continuous in nature. 

We would like to assure HPCL-VR 's commitment to environmental control & protection and all 

necessary systems are in place towards meeting all the stipulated environmental norms at all the 

times. 

Hence, request you to consider bank guarantee towards compliance of direction No. I (The industry 

shall carry out the study by reputed institute) only. 

This is for your kind information and consideration please. 

7tZ7iTSZ qjffi - ~ ~ 
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